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NATIONAL COMPANY LAW APPELLATE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
Company Appeal (AT) (Ins.) No. 87-88 of 2023 

 
IN THE MATTER OF: 
 

Vistra ITCL (India) Ltd.        ….Appellant 

 
Vs.  

  
Torrents Investment Pvt. Ltd. & Ors.    ….Respondents 
 

Present: 
For Appellant:       Mr. Kabil Sibal, Sr. Advocate with Mr. Piyush 

Mishra, Ms. Pooja Dhar, Mr. Sanjeev Kumar,               
Mr. Anshul Sehgal, Mr. Divyanshu Jain, Mr. Rishabh 
Parikh, Ms. Anusha Nagarajan, Advocates 

Mr. Pratul Pratap Singh 
For Respondents: Mr. Darius Khembata, Mr. Ramji Srinivasan,                     

Mr. Arun Kathpalia, Sr. Advocates with Mr. Anoop 

Rawat, Mr. Vaijayant Paliwal, Mr. Rishabh Jaisaini, 
Mr. Sagar Dhawan, Mr. Nikhil Mathur, Mr. Daksh 

Kadian, Mr. Aditya Dhupar, Mr. Kshitij Wadhwa,              
Ms. Shruti Pandey, Advocates 
Mr. Gopal Jain, Sr. Advocate, Mr. Vijayendra Pratap 

Singh, Ms. Anindita Roy Chowdhury, Mr. Bharat 
Makkar, Mr. S. Garg, Advocates for R-2. 
Mr. Mahesh Agarwal, Ms. Niyati Kohli, Mr. Pratham 

Vir Agarwal, Advocates for R-9. 
 

 
O R D E R 

 

25.01.2023: This appeal has been filed against the order dated 

23.01.2023 by which Learned Adjudicating Authority has continued the earlier 

order dated 03.01.2023 and has observed that the applications can be notified 

for pronouncement of order shortly in the week commencing from 30.01.2023. 

The Adjudicating Authority having been already directed the application to be 

notified for pronouncement in the next week, although submissions on merits 

have been made by both the parties, we are of the view that at this stage we 
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need not express any opinion on the merits because that has to be addressed 

by the Adjudicating Authority while deciding the application. 

 Learned Senior Counsel Mr. Kapil Sibal appearing for the Appellant 

submits that he may be permitted to withdraw since he has filed the appeal 

questioning the order of the Adjudicating Authority which prohibited him to 

proceed with the challenge process. 

 Mr. Kapil Sibal submits that he may be permitted to withdraw the 

appeal, leaving all contentions open, we accept the prayer and permit the 

Appellant to withdraw the appeal without prejudice to any of the contention of 

either of the parties. 

 Appeal dismissed as withdrawn. 

 

 

      [Justice Ashok Bhushan] 
Chairperson 

 

 
 
 

[Mr. Barun Mitra]  
Member (Technical) 
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